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JUSTICE DILIP GUPTA : 

 

 

 An application has been filed in this appeal with a 

prayer that the appellant may be permitted to withdraw the 

appeal.  

2.  Having heard Shri Dhruv Tiwari, learned counsel 

appearing for the appellant and Shri Piyush Hans, learned counsel 



 

 

appearing for the respondent, we allow this application and permit 

the appellant to withdraw this appeal.  The appeal, therefore, 

stands dismissed as withdrawn.  

(Dictated and pronounced in the open court) 

 

(JUSTICE DILIP GUPTA) 
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    (P.V. SUBBA RAO) 

MEMBER (TECHNICAL) 
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